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I have already been pleading, it
would be very helpful because they
would' be able to give correct assess-
ment. The experience has been that
the Central teams reach very late
and they take monthg to prepare an
assessmenf report. Even then the
Centre would not be considering the
reports in accordance with the loss
incurred by the States. They would
not give necessary help. For instance,
in the last 5 years Andhra Pradesh
had been pleading for a help of
Rs. 2500 croreg because of loss incur-
red by floods and Rs. 266  crores
wete sanctioned. I think my report
g correct and if it is nof, the hon.
Minister may kindly provide the
lates{ report, I would be grateful to
him. Even such meagre help is not
coming in time Pbecause the teamg are

not sent immediately and immediate*

agsessment is not drawn. That is why
I hope ‘our hon. Minister would take
thig discussion geriously and attend
to the problemg of the States and
render them necessary help.

THE VICE-CHAIRMAN (SHRI B.
SATYANARAYAN REDDY): Now
the Minister for Parliamentary Affairs

. will make a statement anq then we
will take up Private Members' Busi-
ness, Calling Attention will be taken
up at 5.30 or at 5.00, that we will
decide later on.

ANNOUNCEMENT REGARDING
GOVERNMENT BUSINESS FOR THE
WEEK COMMENCING MONDAY,
THE 8TH AUGUST, 1988

THE MINISTER OF STATE IN
THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS (SHRI M. M.
JACOB): With your permission, Sir,
I rise to announce that Government
Business in this House during the
week commencing Monday, the 8th
August, 1988, wil] consist of:

(1) Discussion on the Resolution
seeking disapproval of the Bharat
Petroleum  Corporation  Limited
(Determination of Conditions of
Service of Fmployees) Ordinance,
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1988 ang consideration and passing
of the Bharat Petroleum Corpora-
tion Limited (Determination  of
Conditions of Service of Employees)
Bill, 1988, ag passed by Lok Sabha.

(2) Consideration and
of:—

passing

(a) The Dethi University
(Amendment) Bill, 1988.

(b) The Dock Workers (Regu-
lation of Employment) Amend-
ment Bill, 1987.

(¢) The Merchant Shipping
(Second Amendment) Bill, 1987.

(3) Further consideration anct
passing of the Prevention of corrup-
tion Bill. 1987 as passed by Lok
Sabha.

(4) Consideration and passing of
the following Bills as passed by
Lok Sabha:

(a) The National Waterway
(Sadiya.Dhubri Stretch of the
Brahmaputra River) Bill, 1988.

(b) The Alcock Ashdown Com-
pany Limiteg (Acquisition of
Undertakings) Amendment Bill.
1988.

RESOLUTION DEMANDING FOR-
MUI ATION OF NATIONAL POLICY
FOR HAWKERS AND VENDORS

SHRIMATI ELLA RAMESH BHATT
(Nominated) . Sir, I move the follow-
ing Resolition:

“Having regard to the fact—
*

(i) that in the fast growing
urban sector there is proliferation
of hawkers and ‘vendors in the
citiés because of poverty and un-
employment, and despite the usefut
service they render to the society
they are lookeg upon as an hinde-
ance to planned -~development of
“cities both by the elite urbanites
and the town planners alike;
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(i) that bhawkers and vendors
are subjected tp constant mental
torture by the local officials and
are harassed in many other ways
which at times leads to riotous
situations; and :

(iii) that there is hardly any
policy consistent with their needs;

this House urges upon Government

to—

(i) formulate a national policy
for the hawkers and vendors by
making them a part of the broader
structura!l policies aimed ag impro-
ving their standards of living;

(ii) protect their existing liveli-
hood;

(iii) provide legal access to 1he
use of available space in urban
areas;

(iv) make them a special com-
ponent of the plans for the urban
development, by treating them as
an integral part of urban distribu-
tion gystem;

(v) give them legal status by
issuing licences and providing ex-
clusive hawking zones; and

(vi) issue guidelineg for action at
local levels.” -

Sir, this is the subject on which

1 have been feeling agitateq for ail
these years. I feel privileged to have
got thig opportunity to move my Re-
solution here. India, in spite of having
a large rural population is one of the
largest urban-populated country n
the world. Many of itg cities are
amongst the higgest cities of the
world. Today. a high rate of popula-
tion growth and also urbanisation
will cause the growth of the urban
areas both in size =mnd in number in
near futvre. Thece wvrban  areas,
towns, cities’ and our metropolitan
areas, have large cancentration of
population engaged in various econo-
mic activities. Tha low income salf-
employed grbups in cities are usually
referred to as the wurhan informal
__Sector. They constitute upto 50 per
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cent of the labour force in cities like
Bombay, Calcutta and Madras. The
Master Plan for Delhi, 1962 and the
surveys done by the School of Plan-
ning, Delhi, indicated that 61 per cent
of the total workers were in the un-
organifed gector. .

In gpite of the valuable contribu-
tion of the urban informal sector in
the urban economy and also in the
distribution system of goods and
services, little attention has been paid
to ‘it in our wurban planning. The
peoble in thig sector are either over-
looked, or are lookeq down .upon a#
something to be controlled, or ag an
eyesore which has to removed. Their
activities seem to conflict with the
image of a modern city. A modem
city in their concept has to be scme-
thing like the city of Montreal or

‘"London or Taronto. In most cases, a

modern city ig equated to the Western
cities. The asumptions are that the
informal sector is anti-developmental.
it is a temporary occupation, it is anti-
social, it is dirty, it is unaesthetic,
it is unhygienic. And because of this
neglect and negative attitude towards
the urban informa) gsector, the con-
ventional framework of urban plan-
ning is bypassed. This whole sector is
almost ignored from the conventionsl
urban planning and therefore there
is an unplanned urban growth. There-
fore the poor people who are survi-
ving in this informal sector have to
solve their own problems gutside the
existing framewcrk of urhan plan-
ning ang control.

The urban informal sector which
is essentially self-employed hag three
categories—the home based pro-
ducers ‘which ificlude artisans and
piece-rate workers the petty vehdors
and hawkers who are selling various
kinds of thingg like vegetables, fruits,
eggs and  fish—all kindg of house-
hold utility items, or leather goods:
and afl those who are ~elling ‘services.
including their own manual labour.
They are loaders, cart-pullers ani
head londers. Some of the surveys
show that 40 per cent of the informa!
sector ic engfageg in petty trading.
Thig is the study done by the Madras
University. Also a consus of informal’
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secor in retail trade of Delhi urban
area in 1981 done by the-School of
Planning, Delhi; revealg that 11,39,000
iuformal sector units in ~ trade and
services were operative in different
parts of the city of Dethi.

So what we gre talking about today

is these petty vendors and hawkers .

whg are trying to eke out their
meagre living in  the citieg and
towns. A majority of these hawxkers
are those who sit and vend in their
down-town city markets, on pave-
ments or those who move oh the
streets witp their head-load or push-
‘carts filled | with various kinds of

goods. Im the city of Ahmedabad, to .
which I belong, there is a down-town- -y °

market called Manak Cowk. This

*marke{ was created in the eighteenth

«23

century by the then ruler. Since then
it has developed into a market, and
today, according to our survey, we
have been able to find that the ven-
dors who are sitt{ng today have been
there since last three generations if
not four. Ag the city developed, as
the city grow, these ‘vendorg have
been made sorty of redundent, and
they have been literally pusheq out
of the streets, and in their place big
shops and hig sioreg have come up.

Another study which has been
done of the Bombay city by the
School of Planning alse reveals that
amongst the vendors of Bombay, 73
per cent sell vegetables, fruit, egg, fish
and such other agricultural produce,

per cent sell food items and
4 per cent sell non-fooq items.
Amongst them, 86 per cent have

daily income of below Rs. 15 to Rs. 20
exelusive of bribe in cash and kind.
It mentions that 20 per cent to 60 per
cent iy the proportion of bribe from
the total dally income, depending on
the location where they are. Also
amongst them, B3 per cent have been
gelling in this particular place since
two generations, and 92 per cent of
them are illiterate.

Amongst vendors of vegetables,
fruit, eggs and fish are primarily
women, thad Is, 87 per ceni are
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women amongst those who are selling
vegetzbles, fruit, eggs and fish,
Amongst these women, 46 per cent
are the sole gupporters for the family.
There is no one else in their family to
earn the living, and the family
depends solely upon the income of
these women. Aided to 1hese are an-
other 30 per cent of them who contri-

" bute more than 50 per cent of their

income to the family.

Also, the study shows that there is
no definite trend of hawkers increas-
ing their income or accumulating
capital over time, Perhaps one can
say that they are getting poover.
Rather the paflern appears to be one

-in which a longer _established group

of hawkers has become caught in a

" low income net of hawking éctivt'iy.

It is also true that the younger,
better educated hawkers have moved
luerative sector of hawk.

ing.

This pattern, of course, is not anti-
development, it js not anti-social
Indeed it suggests, people well acqua-
inteq with cities, perceive opportuni-
ties in the hawking profession, that
are not available in the other sectors
of the city's activities. Thus, the
hawking activity appears to act as a
refuse occupation in which people
eke gut marginal or submarginal in-
comes. They form a large important
segment of the urban poor.

serious  problems of
perception towards these hawkers
and vendors., There are different
attitudes ‘with which they are per-
ceived. This has put a kind of a very
serioug socla] pressure on the lives
of the hawkers and vendors.

There are

These hawkers and vendoss are
hard working, They are self-employed.
They are business people. They are
like any other people in business
They can be part of the organisations
like the FICCI. They are alsg ar
integral part of the Dbusiness ang
industry of our economy. They arn
trylng to earn their living with dig
nity anq with honesty but the shop
keepers in the market see them. :
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cdompetitors. They want to employ
them as their servants. They perceive

them as undesirable elements and as
cheats.

The middle-class consumer, who
buys from them almost daily as a
bhabit, feels that hawkers are useful
-for basic services, They sell goods
which are cheap, fresh and easily
accessible, They offer these services
near their door-steps.

The upper-class alite thinKs hawkers
are a nuisance. They feel that they
are crowding the space. They pre-
ceive them as obstruction to the
smooth flow of their cars. They sece
them ag ditry, lousy and a sort of
nuisance.

The police has to do a lot with
hawkerg ang vendors. They are part
of their everyday life. The police takes
different gtandg depending on each
constable on duty or depending on
each Officers. As far as law goes, the
police considers hawkerg as a nega-
tive phenomenon, but when it comes

to accepting bribes. the benefit is
mutual. .

The municipal authorifies perceive
them as hindrance in planning in
building 2 modern. wesiern and beau-
tiful city.

The politicians by and large con-
form to the usefulness of the hawkers
and vendors. Except for a few, who
want to introduce Westernised plan-
ning, most politicians find that haw-
kers are good vote bank during elec-
lions. Therefore, though hesitant to
make provisions for them in planning

and also in policies. they - tolerate
them,

_ There ig a book almost writlen by
hawkers and vendors. Though they
are illiterate, yet somebody has helped
them tp write that book. I would like
to mention here about that book,

These hawkers, in short, whether
they are carrying thelr wares around
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as g headload or on a push-cart or
whethe, they sit in a downtown mar-
ket, have put_ a small. capital; they
make but a small and meagre earhing
and to survive in a big cily, they
hardly earn enough to feed or clothe
their family, They are not much
differepl in status from the poop pea-
sants or the rural poor as we call
them in rural areas,

I talked about the book where the
street-vendor from Hyderabad has
spoken, She speaks and the other
person has rittea it. 1 would like
to quotle irom that book  She says:

“You see, we hardly earn enough
to keep us glive, The vegetables we
gel from the main market gets dear-
er everyday. And when we 3sell
them, we cannof raise oup prices as
much, When the police starts arrest-
ing hawkers, o ecither lose our
cabbage o tomatoes while running
or they are taken away from us.
When 1 hear that familiar whistle
my arms automaticglly wrap around
.my vegetapbles and feet run ng fast
as they can, while my heart drowns
me with ils fast and loud beats.”

This is the profile of 5 city hawker

or vendor,

Let me ask: is vending unconstitu-
tional? Is it a crime® Yes and no,
Even though the Constitution of India
grants a right (0 work in any place
within the country to all the citizens,
the Municipal Corporalion Acts of
majoy cities do indeed make it a
crime to vend, hawk or trade, what

. is given with ong hand ;5 taken away

by the other. Actually those who sell
goods and services, sir for a living
are people with enterprise anyg they
have an acute gense of business, acute
sense of demaml angd supply of the
common people and they aye quite in
{une with the various needs of the
local people at various levels, They are
willing and they have been taking the
risk, They are not demanding from the
Government any subsidy, They are not
making any pollution, They are not de-
manding any gpecial treatment, They
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are as good as any factory worker,
They are as good as any shop-keeper,
Instead of running from pillar (o post
hunting for a jop and a job which is
almost impossible to get, they have
entered into the economy on their own,
They are fending for themselves, They
are finding employment for {hem-
selves, They are not asking the Gov-
ernment or the public tor ‘jobs and
what they need, Sir, is do tokr ki
Jagth, They want only space 3' X ¢
where one or iwo baskels which they
can put in the market and se'l, But
the policy-maker dp not have a place
for them in their hegris, They have
no regard, They do not even accept
them They do not accept their exist-
ence in the urban society or in the
urban markets, Therefore, they are
till today not able to get only simple
do tokri ki jagah, Sir, is this their
crime? Instead they arg of providing
_invaluablg service tg the public, They
provide and sell them al kinds of
useful goods fresh ang at their goor-

step. The punishment for this crime
is that they ar, heaten up by the
police, They have to pay fines, They -

have to pay daily, They nhave to pay
bribe in cash and kind to the polic2
and lo thp municipal authorities, Their
goods are heing confiscated or Jjestroy-
ed. They are being
cases of warrant. are always chasing
them. They are living in a constant
fear of the pelice and the encroach-
meni of the offivials, Sir, this s the
condition of them today. 1 woulg like
0 ggik what kind of urban planning do
we visualises Is earming through
honest meang a crime? parking is
iegal  Parking of cars in viey of high
value land space s legal, The problem
of space for vendors has really become
very serious in our <ities, In the vil-
lages and lowns vending is still legal.
But in eur cities hawking anq vending
has become an illegal activity, How
can they combat ity this kind of the
policy-makers and of the Government?
The large cities ar, concentrations of
peopl, and obviously the large number
of people alone can providg 'veihood
1o vendors and hawkers, Vendors and

locked up and

[5 AUG.

of National policy for 270.

1988 |
Hawkers and Vendors

hawkers can survive only when there
is a larg, concentration of people,
without population there is po de-
mand for t{heir goodg and services, So, -
no earning 2nd that means no liveli-
nooq veft, The concentration of peo-
ple means everyone’s {ravelling for
the same limited physica) space avail-
able in the cify urban planning deve-
loped as a disciplineg to find ways of
making the best us, of physical space
available in urban centres and to
accommodate the various ncedg of the
urban population, The cily lang is
a very costly land. In our language,
it' 1s callad a piece of gold, Now, those .
people who earn their lvehhood from
that land should get the priority or
those peoyle who park their vchicles
theére should get the priority, Who

should get th priority? Sir, unless
the urban planning and itg various
concepls recognize ang accept the

need for hawkers and vendors in fhe
cities of g poor country, the municipal
acts will not amend their previsions
accordingly and continue to call yend-
ing on 1hy, roadside as, encroachment
because you do not plan foy them.
So, they pave to find their own ways.
If you sit with 5 baskey to sell, it is
called encroachment, If you park yout
car, then if is calling parking. This
kind of altitude is unjust tofally un-
just and because we are not planning
for thoa, an, they hove to §0d  {heir
own way of lifg ang the polic, autho-
rities then continue 1{o harass them
because they are illegal Whai is the
legal status of a hawker [ would like
to ask, Absolutely none. 11 is the
legacy of the colonial rule. Ip their
quest fop power and confrol, the Bri-’
tish introduced laws governing the
activities of hawkers, The major laws
relating tQ hawking are, Indian Rail-
way Act Bombay Municipal Act and
Bombay Polic, Acl, These lawg have
been hardly changed since our country
became independent. since last forty
years these laws have been hardly
changed, S8ir, the British framed most
of the laws tp facilitate their own
lives, to facilitate their control to suvit
the 'administrative sk#lls, for the.h.’
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own physical security because they
were in the strangers land, They want-
ed to protext themselves from  the
.strangers. Sp, for their own physical

security, they made these laws. Before A

that, we never had laws controlling
our vendorg and hawkers and controll-
ing out market, The convenience of
the local pecple in the cultural con-
text of India was the last; in any of
the prioritiec in framing these laws.
Even after the country has become
free, we conlinue to model our laws
and policies after the British laws, The
legislation and alsg policies relating
to hawking activity and trading is
totally out of context of the function-
ing. of Indian cities. We have our
own culture, we hav, our own ways of
buying ang selling things but our
architects, our town _ planners have
hardly tried to study the ways and the
iraditions, how our gwn Indians mar-
kets operale, hoy our own people buy,
how our own people would like to
buy, from where ang in which way
that hag been hardly taken into consi-
deration by th, town planners, For
them the model is.somewhere in FEau-
rope, in Canada, in North America,
If the reality of the Indian cities ané
their people ig of consideration, then
hawking would be facilitated ang not
considered illegal or encroachment or
nuisance or obsiruction, ~ Negative
structural policies, gimed gt decreas-
ing the number of hawkers have led
to the extreme riotoug situation, A
clear positive policy towards hawkers
ang the vendors at {he national level
is needeg today and that is why, T
have bhrought thi_s resolution. As a
spin-oftf from this negative image,
’ severy] other negativ, atti-
3.00, .M, tudes have heen generated.
Hawkers are perceived as
disfunctional appendages to
the cities’ .economies. However, wa
believ, that the general picture of
that image is one in which hawkers
perform 5 vital function in the distri-
bution systemy of the citless They
should he percelved, they should be
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recognised as such, Thig wil] mean
indigenous planning, .solutions for
these cities, for ouy cities, for cities of
our kind, we need not imilat, the
plans of western cities, Our cities do
not have to follog the development
path of those cotdntries, Given the
present situation, given the present

_stage of development in our cities gnd

alsp given ihe demography and econo-
mic {rends, urban povarty may still
persistg for many years to come. There_
fore a two-tier marketing system with

‘| - hawker getivitles constituting one-tier

of an alternatiy, planning paradigm
could be considereg py city planners.
I am proposing a two-tier system, At
present, city planners arpy more fa-
vourably disposed towards the formal
sector in. planning commercial provi-
sions, It is not suggested that hawk-
erg will take over all our supermarkets
and our shopping complexes, 1 would
like to .mphatically say that there is
ample reom for a mutually beneficial
existence, That is, both the. formal
and the informal sectors can coexist,
That is the situation in our country,
fortunately, We have also the example

" of Japan, Even with the ghenomenal

economic growtp of Jaban, a dual dis-
tribution system still thrives. Small-
scale enterprises survive on tremen-
dously varied, tragmenteq, demand

- from a population that gbserves tradi-

tional consumption pattern. Though
Japanese are very modern, they are
supposed to be still very traditional in
their ways of life, Ang thdy  have
found their way, their own way of
markefing system where the informal
sector also has an equal place with the
big supermarkets or jepartment stores
in Japan, - In view of a like adherence
perhaps, in most of our Asian cities,
traditional consumption patterns are
two-tier marketing systems, We may
think of fomal'ising them., But we
should rememher that the two-tiers
must he planned for maximum inte-
gration ang complementarity, not for
destroying each other, We also have
another example a positive example
in an Asian country ang that is Ma-
laysia. The problems of hawkers gre
very similar in Aslan metropolitan
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cities, However, Kuala Lumpur has set
an ideal example of dealing with ur«
ban poor. In Kualalumpur there have
been elaborate structural program-
mes to encourage hawKers through
loang of capital to set wup stalls, pro-
viding all cleaning facilities oy pro-
viding varioos designs of stalls, even
new designg of push-cart and mobhiles
of defferent sizes, They have fully 5 re-
cognised their needs ang therefore,
their programmes are well advanced
and form part of pational policy de-
sign to increase employment opportu-
nitics in Malaysia, 1tis unfortunate
that 1 have to quote examples of
foreign countries, I would not like lo
do it, But because our 1own planners,
in the case of ur-
ban gevelopment often fing wistern
cities more beautiful, "I have tried to
give illustrations of foreign couniries,
In day-to-day life hawkers have to deal
with a number of different Government
departments.  They are pushed from
pilluy to post to solve their  day-to-day
problems, Today the plethora of Go-~
vernment departments concerned with a
policy and action in regard to hawkers
in most of the cities gives rise to con-

fusion corruption and high cost in  the
city administration,  There is  also
hardly any consultation with  hawkers’

representatives whenever any change in
policy or rules or actions is to be brought
agout, Decisions are taken by the au-
thorities high-handedly,  The authorities
never even think of consulting the asso-
ciations of hawkers and vendors or even
individually,  Therefore, T urge upon the
Government 1o take up this issue very
seriously, Hawkers and vendors are not
organised sufficiently strongly, They
have not been able to put up their case

as gurongly as industrial workers have
dore. 1 suggest there is need for &R
integrated authority to be set up whose
primary responsibility would pe the coor-
dination and effectiveness of the urban
distribution system, Let us fake them
ag an integral part of the urban distribu-
tion system Let us first recognise them,
accept them, as part of the urban distri-
bution system and then put them into a
proper perspective,  If hawkers arg re-
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garded as a major element of this system
il we accept that they are an integral pa:l
of the system, then their administration
and policy should also be part of .the
integrated authority concerned with pub...
markets‘ with hawkers, und the cn o
distribution system in general.  Ther. .
no administrative structure on these liis
in our cities today, - Any authority su »
as this should have provision for adequ.

consuitation between representatives o
the distribution trade and officials so th

a policy can be developed based on '
two-way relationship,” 1 would like .
quiote an example of the city of Ahm:
dabad as 1 am associated with an org: :
sation of self-employed women Work.: -
and halg of the membership happens 1
be~hawkers and vendors, In our dow
town market namely, Manek Chowt
market, as in other ¢ities, they werc *
ing harassed We went to, the Supr.

. Court and the Supreme Court gavg a-

favourable judgment, The Supreere
Court gave licences and asked the Mun:-
cipal Corporation to design an alternati~<
scheme for giving tpace to the hawkers
and vendors in consultation with the .-
sociations or unions of these hawkerr «uid
vendors, So it is possible to have a dia-
logye and to find a way out, What [T

have found usually is that the whule
problem is felt so overwhelming thy, no
one wants to sit down and find 5 ~oln-
tion. The measures adopted for our
hawkers should be aimed at incfensivg
their integration into the urban economy
and not jettisoning them from it, not unlv

‘because they make-a significant contrihe-

economy but alw
in view of the fact that hawkers generulty
form part of the nrban poor. Measures
such as arrest removal and the like im-
ply increase their poverty, T emphati-
cally urge the Government to view this
problem in a wider perspective of poverty
and unemployment, of a wider perspec-
tive of development and -employment.
Therefore, 1 wonld like to requent that
measures toward hawkers ang vendors
should be made a part of the broader
structure of policies designed to improve
the standards of living and welafre ot the
jow-income population in the cities.

Y
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Sir. it is not necessary that integrated
measures would involve  costly invest-
ments. No Numerous examples, practical
examples, of simple and integrated mea-
sures to help the hawkers can be outlined
like multi-purpose use of space, structural
measures like making capital  resonrces
avuilable—of course, this we are doing
through out . banks—providing Facilities
like drinking water, sanitation, garbage dis-
posal toilets child care, transport, cold
stowaze, etc. They do not involve a great
cost. But they bring a  tremendous
amount of relief to these people. In the
City of Ahmedabad—we have got figur-
es— the Municipality there earns every
day Rs. 21.000/- from these hawkers and
vendors by way of fines from these poor
people. At Teast from the amount of
these fines one can plan for providing
such faciltties like drinking water, {oilet,
child care, etc. Such measures cost little
and produce positive results.

There is always an attempt to keep the
hawkers off the streets.  The' hawkers
are an integral part of the urban econo-
my. Measures to squeeze them out of
the markets are disruptive. Qur planners
want our cities to be efficient. Howeve:,
it is ironical that even whepn the Weslern
city planners are bemoaning the sterility
of the automobilc-dominated citie, nd
are producing plans
street markets and giving high régard to
pedestrian traffic, our city planners are
planning to remove them; But the fact
does remain that we need to preserve the
tradtional elements of cities. not simply.
for the romance of preserving the tradi-
tions, bat as a ma*t - of necessity. We
need city plans of ouv- own kind. There-
fore T urge that v. nced a sirong, firm
and comnitted infervention of the Gov-
ernmen{ at the national level.

Why am 1 asking for a nationul policy?
It is because we badly need intervention
at the nationa) level to give  direction
to the entire questton of urban develan-
ment: for whom our cities are made or
designed, who and what should have prio-
rities in framing urban policies, recognis-
ine the existence of the contribution and
problems of these people in the urban

for the returp of
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cconomy, helping the States to decide the
grietia to consider land use pians in such
a’ way that it makes for the integration
of informal and formal sectors, etc, Then®
we should have innovative ideas and libera-
lise location policies. For example, the al-
ocating plots of land far establishing com-
plexes in the ctties, space for vendors und
hawkers can also be provideq within that
comglex, They can give directions to en-
courage studies in the field of education
and rescarch in urban planning and urban
planning and developmeat. They can help
them bv giving guidelines for the issue
of licences, fixing vending zones, fixing
pedestrian zones, etc, So, at the national
level also we want a natiopal policy be-
cause it is a serious subject of employ-
ment «elf-employment. Tt is a 'serious
subject of preserving and protecting th.
existing employment of the vast urban
poor. If not, they would go begging or
bottlegoing. We sequire a new changing
perspective of development. And that can
come from the national leve| in consulta-
tion with the States and the associations
of vendors and hawkers. It fequires a
certain distance, a perspective, to view
the problem as a whole, and which very
often is not thers at the local levels. At
local level unfortunately, it becomes a
hatbed of corruption,. of pettv noliticking
ang eodadaism,

Therefare 1 would urge upon thé Gov-
ermnmegt to have a nationa} policy.

Thank you.-

Th question was proposed,

=t un %oz fawwt (sAT ada)a
aTa} wEEE, ofRdt far vz fY
q o axe gafeda frr @ oy
fau & 3 awd & £ aga oa-
FAQ A AN fage aren &
AT IR gEEr oA fward ) g
Aag 0P W o Fed
q3fad | w3 aw wAda ogeg
w1 AT §, TR w1E @) i AdY b
IR AR AR T 30 9 WA
U §ARN A0 E ) gay wiay A
E-EE TemT vl F & mrw Eve
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ZV e & 1 FfE wesr A A
FHY I A Iy A4 WTF A1 IE
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. SHRIMATI BIJOYA CHAKRAVARTY

B G F aw g sga 3 & (Assam): Mr. Vice-Chairman, Sir, th:

qEat ¥ F & aaw # HTETT ¥ hon, Member, Smt, Ela Ramesh Bhatt hi,

, e 3 it raised a very vital point regarding thes:

:‘Tﬁl%q_(% Ia$ éﬁ@; @ 151?5%3;:21 poor peogle of our country, These peopl:

s P Who are in petty *Business, who are a vits!

'ﬂﬁlﬁl e | e ?ﬁ FH 9 ‘ link in our socia] and economic life, hav:

AT T KW, AT FFA, 9% F1 long been peglected. 1 feel that it is

FI9, 1d F1 FH=-—~F T, W a0 | great social injustice dome to these people

gy c &1 %3 § @I PR Sometimes  these people cannot do therr

R oMy FoWR T A A O% [ business properly in one place. And inter

5 ested people drive them away from plac
T AT T F AT BIE A AT to place, Even their living is so bad (ha

framt & @S Fﬁﬁﬂ F qarw & they live like pigs. They lead such , piti
AR I VR & | U UF AwAtk | able life that they do pot have proper

% | IUEHTEqey q’@aq‘, ¥ g aqre | ganitation, they do not have proper drink
RETATT T AT, § 1952-53 ¥ ' égk wz;ltflfi, notI t;: lspe;)ak of clothing fo
fr & \«  FT FqT At | ; eir chuldren. eel that it is a great sm
¥ B ® N $q F:g[ ! that these people have been so neglected
o '55'} lil.ii ':; ! ) And we veoble, the pnoliticiang o1 the Go
A AT FL qqi | FEl A T Ed ernmeut think of these people at the tiot
aq F QA I qW e '(%’ T of elections because we need their vote.
T U9g U8 qF F FLAT G40 %( and we think of these people at , tim-
19 3T Y. grdl T AT AR ghe’.‘ by t“’f““ to bring o morchts
iR W During that time we feel the jmportan -
ATHT 1 f:\'mﬂj il — @'ﬂ'”'(g[ : of these people. And we do not care abou
" fﬂ g g ) the condition of these people o whom 5
% ! aﬁ’l‘%ﬂ:l;f\r * a’g‘% g t:? 3"3'” per cent of the people of the country i,
LIL] gy &1 FW A fFar upon.
ARy ¥ AFT § 997 a7 G )
@ wag § w0 A qA W 9w Secondly, S
A y, Sir, these people are cumn
¥ I fag =wmad &1 AT AT to towns not because of luxury or for .-
- L e Y o
EESEGE R & ar ?@T ﬁ'ﬂ'ﬂ'( &7 romaatic purpose. They are comiug
T T F M AT T towng because they have got o lard
~ . go n 1
$_ ¥ o ¥ e m TN E rely upon_ That is why they are coming - -
= sz %\T R A towns, They do not have proper qualifi»
i 2 ﬁ') Jart S & - SR tions to pet good jobs, That is why,
a-( . - g q-\.- feed‘ thel.l' families. ﬁley ¥ioads
F FAT T T § F AT | ?T? to some sort of petty business B
qZC AT F & g% F WA, gE&l their exrning is so poor that thi.
FT F8, TS & &W HL O @l . not maintain  themselves properl
¥ AETTE ?{%ﬁ‘ R m T ¥ cal:n;)jt main(tlain'the:li_rf homes and ‘b
S > = gy afe g not live a deceni life just as me
?3 ”‘,’E Ej’d a ' AT Wrﬁ do. T think it is a very vital ivw
Gl ¥ ogR @ g Ao ow Y
iae s ' . by hon. Member, Elaji, and T u':.
. 9EW ¥ 9 Eﬁ'% 5 8 sum the aythorities concerned 1o pay h-
TEl & B uRIg WTd 7 ot g M accept the suggestion made by 7
Fgar g5 amary ¥ @3/ ¥T GraAryg ) Member, 1 say this becawse il -
| T ‘T‘F\ % #T Sy qgr qT done sometimes these people &
& TriTU'" T T revolt and they wil] surelv shoke
N T SA ) 2 > Sy : bottom of" the socisty not to <r
? FHF (‘“ : ERIER N qﬁsm‘aq ' o Government Thenk you.
EGERICTS AN I C G SR ECE ) .
FEm g 0 A arerAr frarm THE VICE-CHAIRMAN (§''V
g 5 Art aferd TERT ¥ FT SATYANARAYAN REDDY): <h-

.. mF @ IR Tl g singhji, not here.
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TF TSP &1 € QAT 2 44T @Y
AIFTITC FATAT & &) qTH a1 FHAIK
agar § T fagear ¥ oAy ArmaE
AT § ASEA AT 21 AR HY
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to formulate a n.tional policy for the
hawkers and vendor. by muaking them a

part of the broader stucnal policies
aimed at improuin  thdr 1ondards of
living.
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qremT 2 a7 g ® Al O
wrar samA A ARy 0 sER fag
FE Tl Amme qrfAl g =fea
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HaE@Y FE T 43 FA ¥ FH WL
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protect their existing livelthood;
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Hawkers and Vendors
oo ag 3 & -

provide legal access to the use of
available space in urban areas;
F% 0 fEEigs iR <R gAUREN
o sg & fReTn SiET g e
smg a1 wgfafyafed) sAar 9E
TraTse FE 8 ufE @ & f s
FE feFwd ST Ay & SF FAL IAD
fow ¥ wraT & SAEr SRg wgfafa-
et A R E A WA fAw W
#TU ST gg & frara W AT &
Wy W WE A FE WA
gfag avr @ gee AW 53 gra
§ gm § 98 vl g Al q
Fqode ST AwT § | waiW § 9
fogay o0 § ) T A ¥ F WA
F § | T FT F3 T AT
Fary wfew arfy 3 uz Aggm HLH
T fewr #7 dvmdT AL gR, EEE
FE faawa 80 gviv | I AATH =Sl
¥ oaraAr AT 9T ANEIT A IR
wag agarAr ARy, FATAGE

umake them 5 special component of
the plans for the urban development,

. by treating them as an integral part of

urban distribution system;”
TieET 3 0,
“give them legéd status by issuing li-

cences and providing cxclusive hawking
zones:”

O e3at 39§ °

“jssue  guidelines for action at local
levels.” -
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CE TEF [T FE AP LANT FET
aifge | @ 89 § 1@l A oawW g )
FH FA qETE A g @@l A
g ¥ & § "W 4 emreEay 39w
Ty T omy § S e g foway
#18 StwRD AE , ®E AT T8, FE
FEr A5 & 05 I Ag § 0 W
FA AT @I A fggFed § w9y
g § A Jifgy Hir w9 e
AT =ifgq |

A mexrd Aadt zAT AW w2
St ¥ 737 F WEA a9 fRAr 2w
 qft 3@ ¥ A747 F@T § AR
AT RIMT § K GRIT THALE
SqIET SN M AT 3W GEELAT AV
gT FLT I IT TET(T F YO A
arg § IaF AR | 5 fee

SHRI PAWAN KUMAR BANSAL

. (Punjab): Mr, Vice-Chairman, Sir, I
.compliment Shrimati Ela Bhatt for espous-
ing the cause of that section of our so-

ciety which hag not been Jucky enough

to draw the attention of Parliament for

lot many years. She has vividly narrated

the plight and travails of the poor ven-

dors and hawkers in many areas of the

Sir, the influx of labour and other poor
people to the new towns and to the ex-
panding towns is inevitable This is a con-
comitant facet of development, The result
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is mushroom growth of colonies lacking
basic amenities. The inhabitants of these
colonieg and other downtown conglomera-
tions turn to the hawkers and vendors for
theip daily needs, whether these be essen-

tial commodities or any other items of
common use, Wity today’s run-
4,00 p.M, way infiaticn, the people
of the middle-clasg and
the lower-middle-class families can-
not affoid to go shopping to posts

shopping ‘complexes but wait eagerly for
a hawker at the door-step or go to a ven-
dor on the road-side for buying their
wares gt cheap rates. The fact that the
vendors ang hawkers cater to the needs
of a vast majority of the populace of big
cities confers po privilege on them They
are rathe; poor, self-supporting, hard work-
ing people whg strive hard to eke gut a
living in quite an unfavourable environ-
ment and they thus save the nation frcm
further compounding the gigantic problem
of unemployment.

In a welfare society, one of our essentizl
functions is to create more and more job
opportunities for the expanding popula-
tion. These hawkers and vendors do not
expect the society to really help them by
creating  jobs for t'hem’ but it is quite
unfortunate when we find that this import-
ant segment of society iy rather rreated
with contempt by all alike, whether it be
the town planners, the estate office, the
municipal Corporations or the police.

The poor hawkers and vendors also
often earn the wrath of the big shop-
keepers, who, mostly feel that by squatting
in the open spaces in the local markets,
these people affect their busingss, The ie-
sult is the formation of an unholy alliance
betweep the big businessme,, and the offi-
cials of the estate offices etc. to let all
thell break loose on the poor vemdors and
hawkers.

As Shrimati El; Bhatt very pathetically
pointed out to the difficulties and hard-
ships often faced by the, vendors and haw-
kers in big cities, one just has to gee it
for himself the plight of these poor peo-
ple when on the sight of a policeman
they hurriedly gather their wares and run
to save themselves and their goods from
the clutches of the police and other en-
forcement agencies, Indeed a very telling

’ ~
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[Shri Pawan Kumar Bamnsal] |

example was given by the mover of the
Resolution whep she pointed out to a gl-
aring inequality that prevailsy in our
system in as much as there can be enough
space for parking of cars of the affluent
sections of our society, but there can be
no space that could be allotted to the
poor vendorg to séll their goods. Sir, this
calls for ga very clear-sighted policy that
we have to adopt towards the vendors and
hawkers, I do agree that the right which
we espouse for the vendors cannot be
turned into , licence to permit them to
obstruct the traflic, in any way mar the
Dbeauty of our new complexes op in any
way add to the pollution in any particular
city, But, nevertheless Sir it is the need
of the hour that the towp planners id
future keep that need of the hawkers and
vendors in mind and not be oblivious of
the peeds of the lower strata of society.
‘While planning new towns or adding pew
sectors to the existing towns, we should
ear-mark sufficient place for the hawkers,
for the vendors to sell their goods and
eke out a living.

Sir, one example, ,-homely one which
T cite ip this context is the experiment
of the Punjab Agricultural Marketing
Boarg and the Chandigarh Administration
in encouraging what we call “Apni
Mandi” in the big cities, A big plot of
Tand i5 ear-marked for the farmers, for
the producers of the agricultural goods to
bring their produce to the space there
and by eliminating middlemen_ fresh fruits
and fresh vegetables are directly solqy to
the consumers, It is indeed very heartening
to find that people not only from middle
class but people from upper middle class
also throng to these “Apni Mandis® to
make purchases from there, This example
should become a model for our town
plannerg in the future.

Sir, it was pointed out by the hen.
Member while moving the Resolution that
a number of glaring inequalities persist in
our laws ang various enactments ag far ag
those relate to the question of protecting
poor people who earn their livelihood by
roaming around with their wares or by
occupying 5 small space sorfiéwhiere on the

[RAJIYA SABHA ]

o} National policy for 296
Hawkers and Vendors
roadside. It is high time that we recognise,
We oWn Up our acts whereby these inequal-
ities are permitted and have a look at the
problem in right-perspective. As far as the
Central law is concerned, maybe, ; model
law ' is prepared afte, formulating a just
policy which can be circulated to the diff-

erent States and Union Territory Admin- =

istrations in this regard Only then, Sir,
we will be able to discharge our respons.
ibility towards those well-meaning and
hard working citizens, who are not a bur-
den on society, who do not ask for any
unemployment allowance and who do nol
clamour raising the slogans of right to
work, but al) that they want is, some sort
of understanding from the elite of the so-
ciety and if we come up to our respons-
ibilities towards them, only then, they
would not be appendages as Shrimati Ela
‘Ramesh Bhatt lamented about the plight
of the vendors and the hawkers, but be-
come partners in the progress of the na-
tion, Thank you Sir,

N g w6l (e wRw) -
AT ITENTAY, N 29 T aTFIT
T Hred §, & T ¥ Big e
N, T WIFIN F IO § @iy
AT F FRAEC T Jgwe Ty
F. BN AW FT WA § oA
QR A ATET I Wr § A%
I wr | Y Hwet gy ug
AT @I GO WO far R
T WA g sgE feu & fomw
wRgT AW ¥ far § mw ogw
g W 5 3w g
T &O At & g9 § 2 g
ffragm ¥ T FF F GEg
G

ARIT, MU W 3fR wgra
aw gt §A FEFA F ogd T
WS IR G T F N g
R afas fefe & sad qag
qoagl w9 @ W@ & 3T W
Tl #r feafe &1 ave F wewig
Fa A ot F wedl F Fom
e g
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" e 9T gy A A ForE B

& a7 7 F fagd qoma &

Ay MW FgAT arew ¥ ag [

T ¥ A 3 STFT T3 AT

73y, g % faw i mosr

QA %1, sfraa-qma7 F71, afeare

¥ qgT-Ngor F oA FAT
ey fagw 3 am zad aade
fafs % 1% & 1+ 3 59 am 3
a7 awaz A qsar g fir
T Mz f swEw AW o
g feaar @ zAwr Waw F
HNF zT ¥ g D fwas &
Wi ofsr =9 & & # g
7 o 3mr amy & modr WS
apy F ol @mar and
g v 3T ¥ 9T WHF FPW I
9T TqF ¥ § AT A oA IR
WEg F) S Suesy FUT FI
g FE g

WY, AT TIN T AT
F U o9 “mum gw g )
ifen g% B T A gL WET
W& 3 fenr “sqeara, sofEarT )’
qa1 gz3 Al qw@ S ;oA
fai, “qid &7 wrq gt @nfla
Wy &t & Fwr fran, “afdr
‘g oafEs zaE Am ggEx
gR w H Fg wF, A€ F
THZT SN TSa wEr F A faar
‘AR g AT WA g
%t sedr ¥ gt A1 aFgex
W@y gy, ‘T aETs 3w
€71 97 r & a7 ¥ Tgg Frar
%lgtrri‘%srﬁa’rfqmma’f
& wafw fageor soed &, ag
acrr gy & vad g arfrar
g1 amy N wi & ;WD A
HEW T AT ) G 9T, g
A 9T AT Wl v H A oW oA
¥ 4T wamg § U faaraz @
T N wF fead wly @
g Sqasy q\:ﬁ Ffgg 1 # aF
m:a’m & ae wgar @@ § &
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¥ oo T e oa@ @ oo
waafas  faavor s zfer @
AT T B AR JAq q!,
aft T T W 7 S, =y
wr W fra  wfefen dgl @y
Q1 W A wR AT AW Fedr
9 WY @ ar 3T v ) F 9FAW
# oy 5 oaiw & wed A MG
OF@AT FGAT AT G F, AW@A
fF A9y AWM F T TN
FEF T @ @ AT WE AR
A AWAT NAF mOET  @IFEE
FAAT E ) Iy @R wafasi
Fv ¥ (AU srg #R, woygEr
Al a‘rmnﬁaw%*@rﬂw
fFar strar afgn, S99 amgaaa
qar Tifgw | zr"R JU wred fasy
3 Gm'r fa ¥ g asmEl & sgmar
& F s, fﬁwa ¥ oS 9 60
wfawa & swe § &w & faaw qm
WUET T O L AT F AT KH A
@ g wifFe A s wwd
T AWY F I BAT grzH WA
g § & af 51 oAff vy F 4 &
SIg a1 3% AT H wiw & R oW
WF g9gT &, 9ew @ I 3§
ag oh awg ¥ I @gw a4t
oiT TAfau a9 IF ATawT oFJd

& F At fra aqod

MY, HOY Y S F ERE
e fo wgr W@ gE, AR 9N, @5
mgugfmmamé%umﬁ
T faw g AR

Fgq grm, Q@ A AwgEr & T
A% mifas Mg WdRy 2 &% W

Gar W & B E weR | qw
Fr AT G v "ﬁ%mﬁf{ﬁwﬁ
oY &Y gEee oY RT3 ) AT H W

R aEe W tm—la'wrr&mit
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ST wEgE o7 FIAT GEar
¥ 3w gae #r Aty fuifer 9
Jtqy wfgd IyEd @HY 9T ET
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g & oar faae 2 fafraq v A&
AYEIT F FE FTOIT FEH ST
a1 ux Afg  feuife o
aTfEa, F15 faum dmr wfgd 1 o=w

Wt ¥ oA § 5W geeT FOawAR
aﬂmgﬁtwawﬁzmﬁ
g1 9g W §

Eﬂmﬁﬁmﬁl@‘l‘{? T T
o WE Qe w1 FY g we !

Y AT WA GAIT (VIEITT) ¢
TraqIeTA Agen, HAdr S§r WWww
wg%sa g% & ggAfa o #%q
gq o wuAr fafm ;rf‘aﬁw A s
AT FFA g W & uegfyar
qIAT AT & faw a gEer o,
ITHET qrAr a7 st TF TG
s gz o9 a1 fx sdw ag fev
ag MfF 57 99 qrU § SIw A
F famm § yNEIR 89 o 99
AT § gw dfeq o F, sy
gfrger T ST T T wEW I
T G FATAT qerq HaAT s
S AET Y 7 ®IX I3}@r g fwm
T 1985, 1986, 1987 HIX 1988
WX 1989 ¥ FAE F FrHd, Faeg
o FEE 7 fag odmas fmara
g7 Ml & 9o wE & g
FW T IF6T VIMT W F fag
DA s @ifFs F awm qwfag
g A% | T AT F Areaw § wAgw
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¥ qr 7AW sy H’{Eﬁl"ﬂ
% mifaa g3qt & gafyg wgar 2 2
gafg # Sa Us g AR
mfwg S3oi &Y g § ag faaee
FL Tgw 5 38 g7 ¢ 9 S
S & S I AT 7T THGT HIAALAT
¥ RTET I WE A AT FI
et F1 UE agy | WA, oy
AT qrAAT el A1 A gra ot
1 I AR T dare
T uE o Ao Fifww fearm o
T, Iq¥ Wy @ v o
[T qTF T3 § ) un dwe
T qrAT B g AT AU KL @
1 ST S 9T FTF FH FW -
AR & 1 97 W # HIG feamrn
T3 %u e} l:ﬁ? gel § glhgwoui
= # wag & owfa ® fr‘ﬂaﬁq o
L e a'errzrr Tar & B deer s
FAT H AT TZF 9 T T #fu-
FT & AW T AR &7 A ow
AT &MF FT wfrFT 2 go
ot mOAT SaART T &1 whem,
g At st T fremr wifge oF
difea ¥ wren® ¥ FWy I omac
foar war § 0 gAY fat # o
5 g Ay, 5% fAq wew § oege
frgffa@ =3 | ga} AW W sgw e
F5 | AFTEL, T & gfe § 0
T g€ FE T UF ATE {7 F
arr g F S FIEAS T 1 qeT
T H T qlTATAT R OTWEHT Frgnit
w1 A 7 frer sen @ afaw< g w
aft fed1 =1 fratf@ ama & &
dist @ fear o @Al g A -
st gfear 1 IdT Hew H ogif o
aear 1 & fAawmEIr gomn oo
Foear #t Serfa R L7 wwEm
Safa aed g8 ‘m'q’ra"'r F wiT g* 7
§ qiaar g & Ju1 g gwra e

St X wEr fez: WY ¥ 1520

# ta fearT frfies & mem ¥
&N S9N 9T F a1 AN AT L4
qgeq OGP o"FAT § o4
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ag & fr T QF 9% qAU A

L AWM Y, T USRI W
%'-ﬂ" 7q GAEr A W QAT g

mea, ¥ o @Ed & 4 o
AT § I WA gEd AR
A Fi@ g IAG adw A A FEr
sEr g AR g Ewed & gH g
g ¥ @A wifge 5 & &0 aix
R qrg ¥ AIFT WG H qAT FIQ-
AT T &1 WER WA wwr oY grEd
F T OF F9 FW § @ aemaT wiq
@ mAe 1 3N o ey fF ow
wig F1 sqfaq wEH FFE FT wA
Fr FToT A AT A BE G AT ITRT
T TwT T F 1 WY e AF
¥ qz{ 9T 437 AF AN U6
g g g1 duT FIR e gl ITRY
TMaa®g AG A F 5 "8G A
dIw F 50 WY H 3@ &1 4ifF
gar g@fas feafe w1 oamr afi
gt gaferg STt FUST 5 WA 77 Nar
MR T 58 SERT 50 TF &1 FAAr
T @ gg IR A FAT F1 TE AR
¥ T gHEITAG Y HFHA 539
I FG FT W F@NH FW@ F
gafrg g g wHE & 39 gfe
F ot dgw =ifgT 1 wa F miwe
Tg FW FA A T A
FAA F fa¥ WO § AT WIT ]
g =wedr & wewl afamw 3 &, ww
R FFT qAA T FWA § o
A% fag ga agrpafe fr snfie
AfFT T8 wwfEal & fao gard
ggAfa A g Gedr @ S grad
saeqt A AT &< I TR AN
& &9 ¥ g7 S w1 7 gH e
 d9g § I/ i@ A o e
Wl Sifge 5 F aigw w1 oudy
T X, WA G AR W T, ay
fafeae & i A & waifies 31
@ W gHARR § 9T 9T g
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“The Commission is firmly of the
opinion that unless the duestiopn of ur-

ban poverty is tackled, the energy of.

the poor utilised for productive activity
and the environment created in which
the informal sector becomes profitable,
we cannot save ouy cities, The question
of urbay poverty is, therefore receiving
high “priority attention from the Com-
mission.”
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307  Resolution Re generation [ RAJYA SABHA | rate with a view to speedy 308
of increased growth developmeny af the country
THE  VICE-CHAIRMAN (SHR1 Sefesg ®Y oY zia'r‘mn £ I 3|7
ANAND SHARMA): Mrs, Bhatt, you can Eh"é?n % 1 w 3ﬂ' a-q; m a' g;run
reply to the debate, W‘%’ N R

THE VICE-CHAIRMAN (SHRI
ANAND SHARMA): Mrs. Bhatt are you
withdrawing your Resolution?

T & RSy & 9% 99T q99q

E;Tl'm g.q.;_ar mﬁ? F fau %ag SHRIMATI ELA RAMESH BHATT:
~ P . ' Yes, Sir, I beg to withdraw my Resolution.
& fau =& 8 S99 3w aw g | '

g ¥ g famm feomr & The Resolution was, by leave, with
& &7 fm q,"—ﬂ—r E'Ta-r % ug Eﬁ- drawn.

gH W @ AfFa gw oA F fF THE VICE-CHAIRMAN (SHRI
g 7 foie it @9 9 (e - ANAND SHARMA): Now, we¢ move, 1o
H ¥ dd AT glod & dX & @ the next Resolution, Shii Askis Sen—not
ffrar 26 a-q.' T FW E fo here. Yes Shri Subramanian Swamy.
3EH F e, fAwen | uw SEmgRw '

& 9T St § oo TR : :
H o wa oY ag 8 & RESOLUTION REGARDING, GENERA-

TION OF INCREASED GROWTH RATE
WITH A VIEW TO SPEEDY DEVE-
LOPMENT OF THE COUNTRY

e , SHRI SUBRAMANIAN SWAMY (Uttar

. ’ Pradesh): Sir, 1 rise to move the follow-

They have totally stopped giving licences. ing Resolution:
So far, in Bombay, there are ouly 10,000 :
licences.
1964 Y fwdTFr a7 fear

Another example is of Ahmedabad where, *

Considering the unimpressive econom-.
ic performance during the lasy forty years
in our country and taking into accoumt
the experience of China ang USSR, this

1

in all, only 1164 licences were given in House urges upon the Government to
1984. ' abandon the Soviet cconomic strategy
g% IE UF W seEe qE faan adopted earlier and instead formulate

17y,
!

the FEighth Five Year Plan on the eco-

T AT qerer F ar gEn & e .

51'5'& ¥ arsdy AT & &7 fear AT nomic mode shaps.q by the postulate§
. - of Mahatma Gandhi. Sardar Patel Jai

2 T fag frew a1 sl Prakash Narayap and Ch ’

' A s aks arayap an audhry Charan
1R ‘I&ﬂl’ TAT TN OF ! TqH A Singh in general, and the principles of
qrEe fseran g IO 98 9w g economic decentralisation and self rel-
g & @9 saRr sewd S dr W@ jance in particular, with the main thrust
% | Bt o® s HE“I; g fF TIHT on the need to motivate people for self-

= emplovment by providing them adequate
g ﬁf aT;(T?‘ {%_:_m ﬂ;? il N incentives and opportunities with a view
a2 10—

T W § @ qAMI® T & .
ar afmm @Tﬂ, Sk fz'ﬂ]?:\‘ ¥ (i) generate a growth rate of ten
AT Fr sTea" o ST § ooman per cent per yeay by placing more em-
Y ¥ fF omF 7@ FEEE § T phasis on agriculture employment ge-
. R > neration and ensuring optimum utili-
?ﬁ illii}% LAY “’fs a8 £ sation of available resources through
g o o FTT g xmq‘u the effective use of market forces and

FHIA €9 W #@Y o, 3w - fiscal policy; and



